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�वा��य और प
रवार क�याण म�ंालय 

(भारतीय खा�य सुर�ा और मानक �ा�धकरण) 

अ�धसूचना 

नई �द�ल�, 4, नव� बर, 2015 

 फा. सं. पी॰ 15025/264/13-पीए/एफएसएसएआई.—खा�य सुर"ा और मानक (संदषूक, आ(वष 

और अव*श, ट) (संसोधन) (व1नयम, 2015 का सशंोधन करने के *लए, क1तपय (व1नयम4 का 5ा6प, 

खा�य सुर"ा और मानक अ7ध1नयम, 2006 (2006 का 34) क8 धारा 92 क8 उप-धारा (1) क8 

अपे"ानुसार भारतीय खा�य सुर"ा और मानक 5ा7धकरण �वारा भारत के राजप=, असाधारण,  

भाग III, खडं 4 म@ अ7धसचूना सBंया फा. सं. पी॰ 15025/264/13-पीए/एफएसएसएआई तार�ख  

5 �दसबंर, 2014 को 5का*शत Cकया गया था, उन पर उन सभी EयिGतय4 से िजनको उससे 

5भा(वत होन ेक8 संभावना है, उGत अ7धसूचना के राजप= क8 51तया ंजनता को उपलJध होन ेक8 

तार�ख साठ �दन4 क8 अव7ध के भीतर आ"ेप और सुझाव आमMं=त Cकए गए  थे; 

    और राजप= क8 51तया ंजनता को 5 �दसबंर, 2014 को उपलJध करा द� गई थीं; 

और उGत 5ा6प (व1नयम4 के संबधं म@ 5ाOत आ"ेप4 और सुझाव4 पर खा�य सुर"ा और 

मानक 5ा7धकरण �वारा (वचार कर *लया गया है; 
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 अतः, अब खा�य सुर"ा और मानक 5ा7धकरण उGत अ7ध1नयम क8 धारा 20 और 22  के 

साथ प�ठत धारा 92 क8 उप-धारा (2) के खंड (झ) �वारा 5दSत शिGतय4 का 5योग करत े हुए, 

खा�य सुर"ा और मानक (संदषूक, आ(वष और अव*श, ट) (व1नयम, 2011  का और संशोधन करने 

के *लए 1न�न*लTखत (व 1नयम बनाती है, अथाUत ्:- 

0व1नयम 

1. सं3�4त नाम और �ारंभ.—(1) इन (व1नयम4 का संX"Oत नाम खा�य सरु"ा और मानक 

(संदषूक, आ(वष और अव*श,ट) (संशोधन) (व1नयम, 2015 है । 

(2) ये राजप= म@ इनके 5काशन क8 तार�ख को 5वSृ त ह4गे । 

2. खा�य सुर"ा और मानक (संदषूक, आ(वष और अव*श,ट) (व1नयम,, 2011 म@ "फसल4 का 

संदषूण और 5ाकृ1तक 6प से उ[तू होने वाले (वषाGत  पदाथ\" से सबंं7धत, (व1नयम 2.2 म@,- 

(क) उप(व1नयम 2.2.1 के खडं (2) और उसके त^ीन 5(वि,टय4 के _थान पर 1न�न*लTखत 

रखा जाएगा, अथाUत:्- 

"2. 5ाकृ1तक 6प से उ[तू होने वाले (वषाGत पदाथU: 

`म सं. 5ाकृ1तक 6प से 

उ[तू होन ेवाले 

(वषाGत  पदाथ\ 

का नाम 

(एनओट�एस) 

खा�य व_तु अ7धकतम सीमा 

(पीपीएम) 

(1) (2) (3) (4) 

1. एगेर� अ�ल 
खा�य िजनम@ मश6म अतं(वU,ट है । 100 

ए�कोहल� सुपेय 100 

2. 
हाइcोसाय1नक 

अ�ल 

नुगा, माजdपनै या उसके पदाथU या समान 

उSपाद 

5 

eडJबाबदं _टोन फल 5 

ए�कोहल� सुपेय 5 

कfफेGशनर� 5 

eडJबाबदं _टोन जूस 5 

3. हाइपरसाइन ए�कोहल� सुपेय 1 



¹Hkkx IIIµ[k.M 4º Hkkjr dk jkti=k % vlk/kj.k 3 

 

4. सेg्ोल 

मांस (व1न*मU1तयां और मांस उSपाद 

िजसके अंतगUत कुGकुट और  

10 

मSसय (व1न*मU1तयां और मSसय उSपाद 10 

सूप और सॉस 10 

गैर ए�कोहल� सुपेय 10 

  खा�य िजनम@ गदा और जायफल अतं(वU,ट 

हi । 

10 

  ए�कोहल� सुपेय 10 

   आशीष बहुगुणा, मुB य कायUकार� अ7धकार� 

[(वkापन 3/4/असाञ/187-0/15(248)]  

(i) �टO पण: मूल (व1नयम भारत के राजप=, असाधारण, भाग III, खडं 4 म@ अ7धसूचना  

सं. 2-15015/30/2010 तार�ख 1 अग_ त, 2010 �वारा 5का*शत Cकए गए थे और उनका अभी 

तक संशोधन नह�ं Cकया गया है। 

 
MINISTRY OF HEALTH AND FAMILY WELFARE 

(Food Safety and Standards Authority of India) 

NOTIFICATION 

New Delhi, the   4th November, 2015 

F. No. P. 15025/264/13-PA/FSSAI.—Whereas the draft of the Food Safety and Standards (Contaminants, 

Toxins and Residues) (Amendment) Regulations, 2015 were published as required  under sub- section (1) of section 92 

of the Food Safety and Standards Act, 2006 (34 of 2006), vide notification of the Food Safety and Standards Authority of 

India number F. No.  P. 15025/264/13-PA/FSSAI dated the 5
th

 December, 2014 in the Gazette of India, Extraordinary, 

Part III, Section 4, inviting objections and suggestions from the persons likely to be affected thereby, before the expiry of 

the period of sixty days from the date on which the copies of the Official Gazette containing the said notification were 

made available to the public;  

And whereas the copies of the said Gazette were made available to the public on the 5
th

 December, 2014; 

And whereas the objections and suggestions received from the public in respect of the said draft regulations 

have been considered by the Food Safety and Standards Authority of India; 

Now, therefore, in exercise of the powers conferred by clause (i) of sub- section (2) of section 92 read with 

section 20 and 22 of the said Act, the Food Safety and Standards Authority of India hereby makes the following 

regulations further to amend the Food Safety and Standards (Contaminants, Toxins and Residues) Regulations, 2011, 

namely:- 

REGULATIONS 

1. (1) Short title and commencement.—(1) These regulations may be called the Food Safety and Standards 

(Contaminants, Toxins and Residues) (Amendment) Regulations, 2015. 

      (2) They shall come into force on the date of their publication in the official Gazette. 
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2. In the Food Safety and Standards (Contaminants, Toxins and Residues) Regulations, 2011, in regulation 2.2 relating to 

‘Crop Contaminants and naturally occurring toxic substances’, - 

(a) in sub-regulation 2.2.1, for clause (2) and the entries there under, the following shall be substituted, namely:- 

 

  “2. Naturally occurring toxic substances: 

 

TABLE 

  Sl.No Name of  naturally 

occuring toxic 

substances (NOTS) 

Article of food Maximum limits 

(ppm) 

(1) (2) (3) (4) 

1 Agaric acid Food containing mushrooms 100 

Alcoholic beverages 100 

2 Hydrocyanic acid Nougat, marzipan or its substitutes or similar 

products 

5 

Canned stone fruits 5 

Alcoholic beverages 5 

Confectionery 5 

Stone fruit juices 5 

3 Hypericine Alcoholic beverages 1 

4 Saffrole Meat preparations and meat products, including 

poultry and game 

10 

Fish preparations and fish products 10 

Soups and sauces 10 

Non-alcoholic beverages 10 

Food containing mace and nutmeg 10 

Alcoholic beverages   10”. 

 

ASHISH BAHUGUNA, Chief Executive Officer 

[Advt. 3/4/Exty./187-0/15(248)] 

Note.—The principal regulations were published in the Gazette of India, Extraordinary vide notification number 

F. No. 2-15015/30/2010, dated the 1st August, 2011 and subsequently amended vide  

F. No. 1 12/Sci. panel/(Notification)/FSSAI/2012 dated the 3
rd

 December, 2014. 
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